FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RIDLEY LIFE SCIENCE PRIVATE
LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

RIDLEY LIFE SCIENCE PRIVATE LIMITED

Date of incorporation of corporate debtor

21% September, 2004

Authority under which corporate debtor is
incorporated / registered

ROC Delhi IT

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U24232DL2004PTC129295

Address of the registered office and principal
office (if any) of corporate debtor

D-1651, DSIDC Industrial Complex Narela, Delhi,
India, 110040

Insolvency commencement date in respect of
corporate debtor

27" May, 2026 (Copy of Order Received by the
IRP on 5% June, 2026)

Estimated date of closure of insolvency
resolution process

234 November, 2026

Name and registration number of the
insolvency professional acting as interim
resolution professional

Name: Ashish Singh
IP Reg. No: IBBI/IPA-002/1P-N00416/2017-
2018/11230

Address and e-mail of the interim resolution
professional, as registered with the Board

IBBI Reg. Address: 307, Prakash Deep Building,
Tolstoy Marg, Connaught Placz, New Delhi —
110001

IBBI Reg. Email ID: ip.ashishsingh/@gmail.com

10.

Address and e-mail to be wused for
correspondence with the interim resolution
professional

Correspondence Address: 156, 5" Floor, Tower -
A, The Corenthum, Sector — 62, Noida— 201301,
India

Email Id: cirp.ridleviife@gmail.com

11.

Last date for submission of claims

19t June, 2026

12,

Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by
the interim resolution professional

Nil

13.

Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

Not Applicable

14.

(a) Relevant Forms and

(b) Details of authorized representatives
are available at:

(a) https://ibbi.gov.in/home/downloads OR can be
obtained by sending an email at
cirp.ridleylife@gmail.com .

(b) Not Applicable

Notice is hereby given that the N
corporate insolvency resolution process of the

ational Company Law Tribunal has ordered the commencement of a
RIDLEY LIFE SCIENCE PRIVATE LIMYTED on 27th

May, 2026, however, copy of order received by the IRP on 5th June, 2026.

The creditors of RIDLEY LIFE SCIENCE PRIVATE LIMITED, are hereby called upon to submit their
claims with proof on or before 19th June, 2026 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means onlv. Al sther creditors

- —

may submit the claims with proof in person, by post or by electronic means. ~on 8

Submission of false or misleading proofs of claim shall attract penalties.

Interim Resclution Professional

IP Reg. No: IBBI/IPA-002/IP-N00416/7% “17-2018/11230

Date: 6™ June, 2026
Place: Noida

AFA Valid Up to 755t Bacember 2026
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3E4l QIR S1% ODISHA POWER TRANSMISSION

A°QUQE QGIET M8 {  CORPORATION LINITED

(6841 QRIeT 9@ @9Q7) ... (AGovernment of Odisha Undertaking)
Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007

NORTHERN RAILWAY

Invitation of Tenders through E-Procurement System

Principal Chief Materials Manager, Morihern Railway, Mew Delhi-110001, for and
an bahal of tha Prasident of India, invitas a-lenders through e-procurameant system
for supply of the fallowing ilems:-

E-TENDER NOTICE NO.-CPC-34/2026-27
Odisha Power Transmission Corporation Limited
(OPTCL), Bhubaneswar, invites bids under single
stage two part system from any bidder for Engineering,
Supply, Erection, Testing & Commissioning of 2x100
MVA, 220/33kV GIS at Pahala along with 220kV T/L
(Total Line Length=9.94 RKms approximately) from
existing 220/132/33kV GIS at Balianta and const. of 02
nos. of Bay extension at Balianta GIS on Turnkey contract
basis in e tendering mode only. The estimate of the
tender amounts Rs. 256,28,80,125/-.The last date &
time of Submission of Bid Dt. 03.07.2026 up to 12:45 PM.
The interested bidders may visit OPTCL's official website
http://www.optcl.co.in and
www.tenderwizard.com/OPTCL for detail
specification. Sd/-
HIPR-21/2026-27 Chief General Manager (CPC)

@ (%) /optcl_odisha

J(£)({@)/optcl.odisha

Paramount Communications Ltd.
CIM: L748930L1094PLC0E1295

Repd. Offloe: KH-233, Baulsan Avenus,
Westend Greens, Rangpuri, Mew Delhi-110037
Ph.: D11-456 18800

E-mall: investors@paramounicables.com, Website! wwwparamountcabdes. oom

PARAMOUNT

WIRES & CARBLES

;J

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALIZATION
OF PHYSICAL SHARES
This to mform all concerned shareholders thatl pursuant to SEBI Circular Mo
HORE 131212026 MIRSD-PODATHN2026 dated January 30, 2026, a Special Window
for Transfer and Demaierialisation of physical securities has been opened for a period of one
yaar from February 05, 2026, 1o Februany (4, 2027
Pursuant to the said circuar, this Special window is svailable for physical security sold o
purchased prics bo 01 April 2019 ncluding cases whera
+ Transfer requesis were earlier submitted and rejecied Jretumedingt attended bo due o
deficiencies in documents or proces zes or othe rwese,
v Such transfer requests are being Indged afesh, subject to fulfilment of prescribed conditinns
Ploase note that the sacurities o fransfarred under this Special Window shall be mandataorily
credited fo the transferee only In demal made and shall be under ook in for & period of One (1)
Yegr from the date of registration of fransfer, Such securities shall nol be ransfered fien
marked/pledoe during the sald lock-in panod. Concerned shareholders are advised to lake
nofe of thes opporiunily and re-ladge thair transfer raquests along with the requisite
documents to the Company's Regestrar and Share Trensfer Agent, MUFG Intime: India
Private Limited (Formerly Link Infire Inidia Private Limited) Moble Heights, 1" Floar, Plot
WH 2, C-1 Block LSC, Janakpuri, Mew Defi-110058, Contact No. +91 011 49411000;
mvesior helpdeskiEn mpms mufg.com,

For PARAMOUNT COMMUNICATIONS LTD.
Sdi-

Rashi Geel

Company Secretary & Compliance Officer

Prace: Mew Delhi
Date : & June, 2026

IESAF ..o

ESAF SHALL FINANCE BANK Mannuthy, Thrissur - 680 651, Kerala

GOLD AUCTION NOTICE

Moftice i3 _hereDy given to the public that goid omaments pledged with ESAF Small
Finance Bank Lid. against various loan accounts and remaining overdua’unre deemad
gespite repeated nobces will be auctioned for recovery of the Bank's dues, in accordance
with applicable banking regulations and poficies.
DETAILS OF AUCTION

Mode-of Auclicn, OfHling [Physical Auclion through Branches)
Cate of Auction: 04-07-2026 | Time: 11:00 AM to 01:00 PM

Auction Yenues: The auction will be conducted at the following ESAF Small Finance|
Bank branches in NEWDELHI

1EETA L AT

Interested bidders Elr'eu?éﬁ[ﬂzs.teﬂ to visit the respeciive branches for parficipetion. For)
| detailed Branch addresses and contact numbers, please vizit the Bank's official websis

BRANCH NAME - LOAN ACCOUNT NUMBER

NEW DELHI - MAYUR VIHAR: 63250002154624, 2167039, 2176124, 2180934,
G3260000015102, G021910, 0051783, 0057602, 0062882, NWNEW DELHI
CHITTARANJAN PARK, 63260000071175, 7525300043132 74, NEW DELHI - KAROL
BAGH: 63250000841345, NEW DELHI-LAJPAT NAGAR: 63260000073097, 0073104,
NEW DELHI - KAMLA NAGAR: B3260000011258, 0040974, 0065096, BAWANA:
BA250001954665, 2157528, NEW DELHI - JANAKPURI: 63260000065916, NEW
DELHI - PASCHIM VIHAR: 63250002150621,

Imporiant Instrections: Bormowers may redeem their pledged gold omaments by clearing
the total dues along with applicabie charges at least two davs prior fo the-auction date.
Interested bédders must camy valid KYC documents. GST Regestration MNumber is
mandatony for fems’companies, wherever applicable. Bidders are reguired to deposit an
Eamest Money Deposit [EMD)} of Ks.2 500 before padicipating in the awction. The
auction will be conductad on an “asg s where i8” and ®ag iz what 8" bagiz. The Bank
raserves the right to cancal/postpone the auction or reject any bid without assigning any
reason. Parficipation in the auction shall be deamed acceptance of all ferms and
condibions of the Bank. The Minimum Reserve Price will be fixed by bank on the basis of
|BJA Rate as applicable on the basis of purity of Gold.
Place: Thrissur

Diate: 06 June 2026

(3~} Authorized Signatory
ESAF Small Finance Bank Ltd.

5. | Tender y . Closing
o Brief Description Oy, Date
01 | FT2E5185 | NUT & BOLT CMS CROSSING 3400 SET | 25.06.2026
EPRING PLANK FOR CASNUB
4 25 1137 0, 2
02| DO262536 2% HS BOGIE 37 NOS | 29.06.2026
03| Fr2a8186 | NUT & BOLT CMS CROSEING 2400 5ET | 25.08.20248
* SET OF COMMUTATOR SWITCH A
04 | 182615981 ASSEMBLY COMPLETE 9 MNOS | 0607 2026
SECONDARY VERTICAL
35 | 072501408 DAMPER FOR LHE MAC 2730 M0OS | 13.07.2026
FLEXBALL CABLE - LONG WITH p
GG | 07260203 END CONNECTION 202 NOS (23.07.2026

Note:- 1, Vendors may wvisit the IREPS website 1.2 www.ireps.gowv.in

O L-30]
fordetails. 2. Mo manual offerwill be enterained.
Tender Motice Mo.: 1T7/2026-2027 Dated: 05.06.2026 19272026

PUNJAB COMMUNICATIONS LIMITED

SERVING CUSTOMERS WITH A SMILE
Structured Assets Group, Axis House, Plat -4, Tower 4,

4. AXIS BANK LTD. pristsiragin et

PUBLIC NOTICE

A nofice 5 hereby gven fo e following: bormowen' hypathecator guarantors! mongagors have
cefaulted in the repayment of principal nd payment of inferesd of credil faci il es chtakmed by them fom
Auis Bank Lid. and said faciiBes hava lurnad Non-Perorming Assels iNPA) on 1T.02.2026 The nolice
dated 13.05. 2038 was rsued (o borrowen' hypathecaton guaranioes! moetgagqoes undar Seclion 1342}
of Sacurlisalion and Reconstruclon of Financigd Asseds and Enforcament af Security Entenast
(SARFAESIT A, 2002 an their lstknown sdiresses. howewer nalices heva relumed un-sered from
sume of e addresses pnd a5 such they gre harsby informed by wey of pubic notice sbout the sams,

PUN C-OM

Office : B-81, Phase VI, Industrial Area, 5.A.5. Nagar (Mohali)- 160071
(CIN:L3Z202PB10815GC004616) (Web: www.puncom.com)

NOTICE FOR SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SHARES

Pursuant to SEBI Circular No. HO/MBM 3M11(2)2026-MIRSD-PODY
VAT50/2026 dated January 30, 2026, Shareholders are heraby informed
thal a Special Window is opened for a pariod of one year from Fabruary
5, 2026 to February 4, 2027 to faciiitate transfer and dematerialisation of
Physical Shares of the Company which wera sold'purchasad prior 1o
April 1, 2019
Shareholders are to note that this special window shall also be
avallable for such lransfer requesis which ware submilled earlier
and weare rejectadreturnad/not attanded to dua to deficlency in the
documents/process/or otherwise. The requesi(s) which are
accompaniad by orginal certificate(s) along with transfer deads and
relevant supporting documants will only ba considerad under this spacial
window. Tha securilias so iransferred shall ba mandatorlly credited o the
transferesa only in demat mode and shall be under lock-in for a pariod of
oné year from the date of registration of transfer. Such securities shall not
be ransferrad/len marked/pledged during the said lock-in perod
Eligible Shareholdars who wish to avail the opportunity may
submit their transfer and demalterialization requests along with
the reguisite documents to the Company's Registrar and Transler Agent
Le. Alankit Assignments Ltd., Alankit House, 4E/2 Jhandewalan

Extension, New Delhi- 110055,
For Punjab Communications Limited

Sdi-
Place: Mohali Pratima Yadav
Dated: 6™ June, 2026 Company Secretary

Hame of Borrawer) Guarantors! Demand Dutstanding
Morigagors & Address Motice Dated Amgunt

1. Mis Mediworm Private Limited (Borrower &)13.05.2026]Rs. 4,7559,292.37 [Rupees
Hypothecator) through its Déeclons: 2nd Floor, PEA|Four Crores Sevenly Five Lacs Fifty
MNo.2, Veshal Market Near Bhal Parmanand ColonylNine Thousand Twe Hundred Ninety
West Mukheriee Magar, Morh Delhi New Deini-iTwo and paise Thirty Seven Only) due
110009, Email: themediwormiggmail, com;|as an 30042026 wilh respact 1o Cash
agshish medi@gmal com. 2. Mrs. Prema ShuklalCredit Facility ( the dues includes apphisd
(Mortgagor & Guarantor] Wio Shri Surenderjintarest tll 20.04 2026} along with entira
Shukla, residing &t 19, Second Floor Tagors Pask, Drifurther interest, charges and all other cost
Mukherme Nagar, Narlh West Defhi Dallu-110008, 3.\ fram 01052028 1l ihe dabte of final
Mr. Aashish Shukla (Cirector & Guarantor) Slojpaymant and in addition to o you Moot is
Shri Surender Shukla rasiding & 19, S2cond Floorjalso fiakle o pay a sum- of Rs.
Tagoee Park, Dr Mukherea Magar, Norh west Delhi 120 98.012.49 (Rupees Twenly Lacs
Dalhi-1100049, 4. Mr. Surendra Shukla (Director &|Ninsty Eight Thousand Twelve and
Guarantor] Slo Shri Ram Kalp Shukla residng ai H paise Forty Mine Only) due 32 on
Mo, 17C, Malik Pur Mogel Town-1, Dr Mukhedea}3n 04,2026 with respect fo the said
Nagar Morth Wiest Delhi, Defi- 110005, 5 Mrs., Richa|ECLGS (1he dues includes applied intanest
Shukla (Direcior & Guarantor) Wia Shri Azshishji 2004 2028 aiong with entire furthar
Shukla resicng at 19, Second Fioor Tagare Park, Drfinterest. charges and all ather cost [rom
Mukheree Nagar North West Delhi, Delhi- 110009, 101,05 2026t the date of final payment

SCHEDULE:- 1. Enfire prasent & fubure Currentasssts of addressesno, 1

2. All that piece and parcel of Enfire Second Floor Portion; without Rositerrace righls, Propery Mo
2, admeazuring 1440 g F1L Le. 133,76 5q. Mirs., siluaded al LSC Bhal Parmanand Colory [West)
O, Dhakka Schoal, Near Mukheres Nagar, Dethi, in the name of Mrs, Prema Shuila fogetherwith
thee rigiht b use common reas of e buliding, the ight fo use water closat, dramage, lavatomhes and
oiher corveniencas and faciifiss, amanflies m or upon aor parlaining o o conmeciad ta he
flatiunitofice premises, both present and Tuture and easementary rights and together with all
lftumes and ittngs, both present and fufure.

3. All that piece and parcel of the Enbre Second Flaor Portian, with Roolferrace fghts, on Soulberm
Portion, Froperty Mo, 19, having plinth sres measurng 100 Sq, Mirs., situated in the Byoul plan of
The Diethi Bangall Hindu Co operative Housing Sociely Lid., now known as Tagore Park, Delhi, in
the namea of Mrs. Prema Shuklz tagether with the nighl fo use common areas of the building, fhe right
to use water closed, drainage. lavatones and other corveniences and faciitias, amenites in or upan
or pedtaining 1o or conneckad G the flatfiunitiollics premises, bolh prasant and fulee and
easementary nights and togetharwih all fixlures and fitings, both present and future

Fiagse nole that the alore-mendioned collaferals are under cross-collsiemalization wilh group oo
Wiz Glocal Services P, Limited to secure the sanctioned credit facility of Rs 2 00 Crores

The steps arg boing taken for substitled servce of notce. The abowe borrswers, hypothecatar,
muorigagar andior their guarantons (whers aver s spplicabls) are advised to make the paymenls of
ull!maﬂdinr?emmir-. B days from 1he date of the publication of this nodice faling which further staps will
b taken after the expry of Bl days of the date of thes natioe as per the provisions of Secusdtsalion and
Resonsbuction of Financial Assets and Enfarcamant of Secuily Inlerast (SARFAES|)Act, 2002,

Date: 06.06.2026 Aufhorized (Mficer, (Axis Bank Lid.)

ACRE PRISE LTt

m&mmu‘mmﬁ (FOR IMMOVABLE PROPERTY)

WHEREAS, The Authonzed Officer of the  Secured Creditor mentioned herein, under the
Securitizaton and FReconstruction of Financlal Azsets and Enforcement of Security Interest Act,
2002 and in exarciza af pewers confarrad undar Section 13012} read with Ruke 3 o 1he Secunty
Indarest (Enfarcemant) Rutes, 2002 sseed Damand Noticars) as mendioned below calling upen the
Borrawern/ Co-Barrowen Mortgagan Guarantor(s) 1o ren?:ﬁ' g amaut mentioned in the temand
motices) appended below within G0 tays from the date of receipt of the sakd notice's together with
further Enterest and other charges from the date of demand notice within G0 days from e date of
racegnl ol the saikl nodice

Thereatier; h.-;lenr:: mertioned heen, has-assigned e fnanclal assels to ASSETS CARE &
RECONSTRUCTION ENTERPRISE LTD. alsoas ils awn actng in 15 capacily as [rustes of he Tries
hergin mentioned hereunder [hereinafter: referred as "ACRE™). Pussuant o the assignmeni
agreaments. under Sec. 5 of the SARFAESI ACT, 2002, ACRE has stepped info the shoes of the
Agzignor.and all the rights, ttle and interests of the: Assignor with respect to the Financial Azseds
along with underying Security interests, guaramees, phadges have vested In ACRE in respect of the
liriancial 255iskance availed by the Borrpwar and ACRE eercised al B5riglis 25 e secured cradibor
The bosrower Raving failed to repay the amount, notice & hersby ghven 1o the Bomowes/Co-
BorrawenMarigagonGuaranion(s) and the publc in goeneral thal the undersigned being the
Autharizad Ofices of ACRE has faken the possession of the: praparty dascabed hefein balow in
gxercise of powers conferrad on him under sub-section (4) of section 13 of SARFAES] ACT. 2002
rﬂau::l WiEn Ru[!& 8 af the Securty Interest (Enforcement) Rules, 2002 anthe date mentinned against
Each property.

S| Mameaofthe | Name |  Loan Accoust Date of Demand Notice | Date of
Ha hzsignar of the | Number/Borrower { Amount of Demand | Possession/
Trust Name & Co- Notice Type of
: Borrower|s] Mame Possession
1. | YES BANK LTD. /| ACRE- | 3F1LATTIEZT20003/ 1.1, 2025/ 03-06-2026 /
| JC Flower Assel | Trusi- | BHAWNA SINGHAL AND A3, 19, 70,253/~ SYMBOLIC
| Reconstruction | 166 | RAMKISHAN DASS | (Rupses Ningtean Lakh| POSSESSION
| Privale L1d,, a5 HADHEY LAL Seventy-Nine
Trusiee ol JGF Thousand Two
YES 2022-231 Humdired Frity-Three
Trust ntyh

Description of the property: A That Piece And Parcel 0f The Progerly Descobed As: Being 125,60
Brs, Coversd Area 120,60 5q. Kt Ehassa Mo.58 Min & Monicipg Wa. 75, Siuated At Mauza
Chandrashwar Mang, Maya Rund, Rishkash, Paagna-pachwaloen, Tehsil-rishikesh, Detwadun

Uttrakhand
2 | YES BANK LTD. /| ACRE- | 4484500000301/ 13.05.2022/ 02-06-2026
IC Fiower Assal | Trust- | SHYAM SUNDER METAL | Rs.19.82.463.03- | SYMBOLIC
Reconstruction | 166 | INDUSTRIES THROUGH | (Aupess Mireteen Lakh | POSSESSION
Privale Lid.. as ITS PARTMERS, MR. | Eighty-Two Thousand
Trusiee of JCF SHYAM SUNDER DHALL | Foyr Hundred Sy
YES 2022-2311 AMD SURENDER DHALL | Thees and Three Paga
Trugt ME, JOGEHDER PAL, Dily)
MFL. MAVEEN DHALL
AND MRS, RANI DHAL

'_I:I'esurlpﬁun of the property: All Thai Fiece And Parcel OF The Property Described Az Residential
Prapariy House maasumng 425 &g, Yos, situated al Moza Chaswrii, Now Civil Lings. Tehsd & Dist
Miradatiad,

The Boerower's' Go-Borrowersy Marigagors)Guarantors' afention S mvited io the provisions of
sub-saction (&) of Sec 13 of the Act in respect of the tme avadable, to redeem the secured assets
The barrewar(s) in particuiar ardd the public in general is hereby cadicned nat o deal with tha
|:II'l:IJEI-III!!.' and any dealings with the properly will he subjscl 1o the chargs of ASSETS CARE &
RECOMSTRUCTION ENTERPRISE LTD., far the amout mertioned aoove and interest thessan,

ad/- Arthorized officer
Assels Care & Aeconstruclion Enberprise Lid.

Date: 06-06-2026
Place; JALANDHAR, AMAITSAR (PUNJAB)

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

SHRIRAM FINANCE LTD.

Registerd Office : Pict Mo, 8-26001, 2nd Floor, Road No-4
MNH-8, Mahepalpur Exiension, South Weast Delhi, Delhi RSP- 110037

BY REGISTERED POST A.D./ SPEED POST WITHOUT PREJUDIGE

Ref.: SFLISARFAESIJUN-26/1 Date: -04-JUN-2026

To,

1. Rahul Jain [Borrower] 8o Satyaveer Jain Rio C-7/105, C-Block Yamuna Vikar Yamuns

Vifiar GG DDAMarket Dedni Mol Easl, Eagi Dalki, Dathi 110053 India

2. 5mi. Anshika Jain (Co-Borrower) Wio Shil Rahul Jaln Rfe C-TH05, C-Black Yamiina Vikar

Yamuna VikarC6 DDA Market Delhi North East, East Dedhi, Dafhi 110253 Inda

3. Inder Deep Singh (Guaranior) 8o Harjinder Sing Rio House Mo, E-41 Block-E, Kiri Nagar

RameshMagar S D Public Schoal, Mew Dalhi, Wasi Dalki, Delhi 110015 India

4. Ajay Jain [Guarantor) Slo Jai Prakash Jain Ria H.MNo-B - 110, Straal Ma-3 Wesl Nalhu

Coaleny, Mandok Saboli Mear West Natha Colony Dehi Morth East, Eagt Deli, Delhi 110093 India

SUBJECT: NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND

RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY

o FACT, i
I undarsigrad baing Autharized Cffice wnder the pravisian of the Sacunlisatan and

Reconsiruction of Firancial Assels and Enforcement of Sacurily Inlarest Act, 2002, of Shriram

Financa Lid [Formerly Known As Shrimam Transport Finance Company Lid.} Hawing

Registerad Offica at Plot Mo, A-26011, Znd Floor, Road No-6, NH-B, Mahipalpur Extension,

South West Delhi, Dedhi RSP- 110037 [heremalier refermed 10 as “SFL (STFCY. SFLISTRC)

which has duly been Authorized by the Central Government, vide a noffication dated 17- jun-

2021, to be trealed as & Financig! Institution, lor 1he purposes of the "The Secunization and

Recorslructon of Financial Assels and Enfarcament of Sacunly IntarestAct, 2006

1.Thal you the-addresseas have availed One Property Loan Facilty fron SFLISTFC) Vide kan
agreement bearing Loan Account Mo, MAHIPOBEDZ050001 AND MAHIPTS0G6220001
thersingfter referred 1o a5 v Facility Agreemenis™y having & Loans Sanction amount of
respectively Rs. 50,00,000/- AND 50,060,000/ (tofal amownt in word Rupses ONE CRORE
anly ), Sanction lelter Dated: 05-02-2018 and 22-06-2018 ware axaculsd bebwaan yau and
SFLISTFC), which s ferms & condilion dascnbed in *the Faclity Agresemenls”

2. That Inderms of the Faclity Agreaments”; you the addresses had created martgage in respect
of the property descrbed in Schedule- || (enclosed herewith], hereunder had, inter — alia.
deposied certain dosuments, including fha tile daeds in respact of the said proparty, fereby
securing the said Faciity

3 We heraby inform vou that you have commitied braach of the terms and condition of the gald
Facdity Agreement by defaulting in payment of equated monihly installments. and infenast
thareon and further feded and neglacied to clear fie said ouistanding amount despite varigus
raminders from SFL [STFC). As the inlerest andior installmeant of Principal has remamed
ovardus for & period of more than 90 days, your deblz have been classified a5 a Mon-
Performing Assets (NPA)inthe books of SFLISTFC) accound wa £ 13032019 and 17111/ E1E
inaceordance puidelines from Mational Howsing Bank (Fully owned by RBI

4. We kareby inform yau that we are the securad cradilor, and the debd owing fous is 8 Securad
dablon the above sald property, whichis a secured agsets of SFLISTFC). Az par the siatement
of account mantained in ordinary coursa of business as-on 02-D6-2024 there Is-tolal batance
outstanding of Rs. 2,54 66,215.881- and 264,67 50247/ Total 5,39,33,718 35 Tfive crore
thirty nine lacs Firly three thousand seven hundred eighieen rupees thirly five paisa only} ihe
datails of which are contained in Schedula-! (enclosed herawilh); which |s dua and payable
by you. In addition to the sakd culstanding dues. you -are alss lizble 10 pay Intarest and
charge accruing o the Loan Apcounis afier 02-06-2026

5. Thatmview af the above | on behalfof SFLISTFC) do hersby call upon vou to make payment of
fthe abowe oufstanding amouni Bs. 254 66215880~ and 2 84 67 502 47/- Total
5,39,33 T35 (fwe crore thirty nine {acs thiy thres thowsand seven hundred eightesn
rupees thify five paisa™ only} wihin a peniod of 60 days failing which SFLISTFC) shall be
consirained fo mitiate all the rights as mantioned inthe Sub-Section £ of the Section 13 ofthe
SARFAESIACT, which include taking possession of the secuned assats and selling the same
for recavary of their dues.

B.Please nole thal this nofice is issued under section 1H2) of the Securiizabion and
Feconstrucfion of SARFAES! ACT, 2002, Please also naie that upon failure on your par fo
comply with {he demand cantained in this naboae, SFLISTFC) shall be entitted fo exercise all
ather rights as mentionaed in the sub-saction 4 of the Sectian 13 of saxd Act,

T Please note that you are prohibited undes section 13{13) of the SARFAES! Act, 2002 (o
fransferdispose any of the Secured assets, whether by way of sale; lease ar otherwise withoul
the prior writken consent of SFLISTFC), I may also be noded that non- compliance with the
above provision coplainad n Saction 1313} of the said Al = an offérice punishabla Undar
Secton 29 of that said Aol

B.Your kind atiention i invited fo provisions Section 13(38) of the SARFAESI ACT, 2002 whare
under you can tenderpay the entre gmount: of cuistanding dues together with all costs,
charpes and expansas incurrad by the SFLISTFC ) anly Ul the date af publication of tha notice
for zale of the sacured azsels by public suction, by inviting guolations, tender farm public or by
private trealy. Please alzo note that if the entire amound of outstanding dues together with the
cosls, charges and expenses incumed by the SFLISTFC] is nod fendered before pulblication of
nolice for sale of the securad assels by public suction, by inviling guatatans, lender from pubdc
ar by peivabe traaty, you may ned beentiled to radser he sacured assels thereafier,

8. Any cormespondence in fhis regard may be addrezsed 1o tha Authorzed Officer at the above
manfion office address at Mahipalpur,

Yiau ara therafore adwisad to comiply with the demand made, &3abiove, infhis nolice snd make
tha payment of tatal amount des within 60 (Sixdy) days of tis nolica 1o avaid furiber aclion
Under Saction 1304} of the SARFAES] Act, 2002,

Note: A copy of this notice is kept in the office,

SCHEDULE
LOAN NO MAHIPOS02050001 | MAHIPTS06220001
CUSTOMER NAME RAHUL JAIN RAHUL JAIN
Interest 31,356,289 3403 537
Total Due- Agreement Valus 81,368,289 84,03, 537
Total Dye-0F| 134,84 230 18 1,45,66,273.19
Total Die-Exp 6610 T hAld
ToalBC 18,200 2400
Total 2.16,46,319.18 2,2067,728.19
Recaipt 14,530,250 00 5.96,355.00
Amaars { Total-Receipf) 2,02,16,069.13 2,23,71,330.19
Unb#led Transaction Balance 52,50,148.70 Gl 96,172 28
(Due- Recepls)
Tatal Amount Payable 2546621588 | 2846750247

TOTAL AMOUNT- Rs. 2,54 65.215.80- and 2,84,67 502 47/ Total 5,38.33,718.35)- (five crore
thirfy nene lecs irly three thousand seven hundred aighleen rapees thirty live passs only)
SCHEDULEA
(DETAILS OF MORTGAGE PROPERTY])

Banlt-up Propsrty, Araa Maasuring 118 5g; Yds., e, 86.98 Sq. Maler, Buill-up Proparly Ma. B-2i4.
Khagra Mo 100053, Hawng Consisting of accosding o sie with the rights to uppar conslruction
upio the lzst storey SITUATED AT Houze Mo. B-24, MEET NAGAR ROAD, B-BLOCK, ASHOK
MAGAR, VILLAGE-SABOLI, ILLAGA SHAHDARA, DELHI-110083

For Shriram Finance Ltd
Sdi-Aidhonzad Ofcer. Sharam Financs Lid.
Piat Mo, A-26001, 2nd Flaor, Rosd Ne-G, MH-8,

Mahipsipur Extengion, Sopth West Defi, Dethi REP- 110037

DEBTS RECOVERY TRIBUNAL, DEHRADUN
Government of India, Ministry of Finance,
(Department of Financial Services)
2 nd Floor, Paras Tower, Mazra, Saharanpur Road, Dehradun, UK. 248171
PUBLICATION NOTICE
IN O.A. No.585 OF 2025
SUMMONS UNDER SUB-SECTION (4) OF SECTION 19 OF THE RECOVERY OF DEBTS AND

BANKRUPTCY ACT. 1993, READ WITH SUB-RULE (2A) OF RULE 5 OF THE DEBT RECOVERY
TRIBUNAL (PROCEDURE) RULES. 1993 AS AMENDED FROM TIME TO TIME)

Dy.No.477/2026 Dated: 07.05.202¢
Punjab National Bank V /s M/s The Bite Foods & Spices Products & Ors.
1. M/s The Bite Foods & Spices Products situated at Village Farakha Pur Near Pull, Firo
Pur, Distt.- Sambhal, Uttar Pradesh - 244302
2. Mrs. Qaiser Jahan W/o Sh. Shahbuddin R/o Mohalla Chaman Sarai, Distt.- Sambha
Uttar Pradesh - 244302, Second Address: Property having Khasra No. 347, situated a
Village Farrakhapur, Tehsil and Distt.- Sambhal, Uttar Pradesh - 244302
3. Mrs. Shabana Begum W/o Sh. Tajuddin R/o H.No. 363, Mohalla Chaman Sarai, Distt,
Sambhal, Uttar Pradesh - 244302, Second Address: Property having Khasra No. 34
situated at Village Farrakhpur, Tehsil and Distt.- Sambhal, Uttar Pradesh - 244302
4. Mrs. Zareen Begum W/o Sh. Arshad Alam R/o Mohalla Chaman Sarai, Distt,
Sambhal, Uttar Pradesh - 244302, Second Address: Property having Khasra No. 34
situated at Village Farrakhpur, Tehsil and Distt.- Sambhal, Uttar Pradesh - 244302
5. Mr. Shahabuddin S/o Sh. Haneefuddin R/o Mohalla Chaman Sarai, Distt.- Sambha
Uttar Pradesh - 244302.
Whereas the above named Applicant Bank has instituted OA No. 585 of 2025 against yo
for recovery of debts of Rs.32,00,994/- in which Hon'ble Tribunal was pleased to issu
Summons/Notice U/s 19(4) of the Recovery of Debts and Bankruptcy Act, 1993 and wa
listed before the Hon'ble Presiding Officer on 27.04.2026. \Whereas, it has been shown f¢
the satisfaction of the Tribunal that it is not possible to serve you in ordinary way. Therefore
this notice is given by way of this publication directing you to appear in person or throug
your duly authorized agent or legal practitioner before the Tribunal on 08.07.2026 at 10:3
A.M . Further, you are required to show cause as to why the relief(s) prayed forin OAshouls
not be granted and to file reply, if any, in your defence in a paper book form In sets ang
produce all the documents and affidavits under which your defence or claim for set o
counter claim, in this Tribunal personally or through your duly authorized agent or lega
practitioner within 30 days from the date of the publication of this notice. Take notice that i
case of default of your appearance on the specified day and time before the Tribunal, thg
case shall be heard and decided in your absence.
Given under my hand and seal of this Tribunal on this the 07th day of May, 2026
By order of Tribuna

- Registrar Debts Recovery Tribuna
Dehradu

epaper.financialexpress.mn'. .
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with proviso to Bule 816 of the Security Interest |Enfarcement] Rules, 2002,

[©] INTEGRAL COACH FACTORY, CHENNAI - 38

Tender Notice No. 2026178212244 Dated: 03.06.2026

For and on behalf of the President of India, the Sr. EDPM, INTEGRAL
COACH FACTORY, invites E-Tender for the following Works Coniract,

si. | Open Tender Date of Tender
No. CLOSING | OPENING

Short Description of the
item

Mo,

Supply & Installation of SAP
Certified Hardware, Upgradafion
of SAP 574 HANA 1809 [o 2025

Version, Migration of existing
SAP Systam, on lurmkay bass,

with JY ! Conzortium including
Post-implementation Hardware &
Software Support,
at Integral Coach Faciony,
| Channal - 500 038

2026178212244
1 Dated:
0:3.06.2026

23.06. 2026 (23.06.2026
1500 Hrs | 15,30 Hrs

Website for submizsion of offer: www.ireps.gov.in

FORM A

PUBLIC ANNOUNCEMENT
fUnder Regulation & of the Insalhancy and Bankrupicy Board of India
{Insatvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RIDLEY LIFE SCIENCE PRIVATE LIMITED
RELEVANT PARTICULARS )
| RIDLEY LIFE SCIENCE PRNATE LIBITED
T
| ROC Delni I

[ Mame o l:'uﬁlﬁil.'r: telrcx
2. | Dete of ncorporation of comorERe deltor
P e e R
& inconpoehed o regsiened
4. | Gonporate Wentity Mo/ Limed Lishimy
| dentfication Mo, of comorate debior
| Aikire=s, of fhe regstened office ard
prncipal office (i am of corporate
chaiior
A nschency commencenent date in
respect of comarahe debitor
-'._ | E.;-'.i_-l:l-‘.:ll_l_rl |:_I-.'§:|1-|_-..-;I -::i_';&:..w..n:;-l' ;lj-g_ﬂwl'ry
TeSol N RO0ess
| Mame and regisiration number of the
Inohency prsEsional &ENE A% inerim
sessoiuton profecsional
| Addness and a-mal of tha intenm
rEsSofulion professionsl, &5 regisiened
with the Boam

| A ZEEDG0PTCIZES

D 1651, DS0C Indusirial Corrglex Mareda,
Dialni, India, 110040

| 27th My 2095 (Copy of Order Recebved by the
IRF an Sth fure, 2026)
| 23rcs Newermiber, 2026

| Marme: Ashish Singh
|P R, st
IBEL P02 B MOGE T B 204 P04 8 411 2750

| BB Reg, Address; 307, Prakash Deop Bulding,
T Warg, Comnaught Flacs,
Mew Delhe - 110001

| |BE! Rag, Emai ID: ipashishsingh@gmal com
Comespondence Advess: 156, 5th Floor,
Towar - &, The Corerthurm, Secior - 62,

| Mok = 20130, Inda

| Ackiress and e-mal o be used
CHTESpOndenca with the interim
messchtior profEssons
| Lot chate for submission of ciaims | 19t June, 2026
| e of credions, i any, urdher s
b of subseckon (BA) of saction 24,
asteriained by the mhanm esckibon
prolessional
13, | Names of Insohency Professionals
| aderrtifien to act as Sutharised
Representathve of credios n A clrss
| (Three names for-each ciass)
| ) Rl Foerres and
5 Detals of Aushonzed represaniatves
ame aalable at

| be nbtaired by sendng an ermail at
cimpuidledifedgmal.com
[t ot Appbeaiie

Motice |s herely glvan that the Mational Compary Law Tribunal has ordered the
commencemanl of a corporale imsolvency resolution precess of tho RIDLEY LIFE
SCIENCE PRIVATE LIMITED on 27 May, 2026, however, copy of order recelved by the
IRPan 5" June, 2026,

Thaz creditors of RIDLEY LIFE SCIENCE PRIVATE LIMITED, are horeby callizd wpon o
Submil their claims with proal on o before 19" June, 2026 10 (e intenim resalution
professdonial atthe saddress mentioned agaknst entry Mo: 10,

Tt fimarncial creditors shall submit thadr claims with proof by edectronic maans onby, 4l
other gredimors may Submit the claimswith prool in pesson, by oSt of by esectmnic means.
Swbmission offalsa or misleading proofs of clairm shall attract penalties,

Date: 68" June, 2026
Place: Noida

Ashizh Singh

Interim Resolution Professional

IP Reg Mo IBBLIPA-QO2\P-NOO4E2017-2018,/11230
AFA Valid Up to 31st Becember 2026

AU SMALL FINANCE BANK LIMITED (a scHEDULED COMMERCIAL BANK)

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur-302001, Rajasthan (India) CIN: L36911RJ1996PLC011381
APPENDIX-IV-A
[See proviso to rule 8(6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-auction Sale Notice for 3ale af immaovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Inberest Act, 2002 read

Motice i hereby given to the publicin general and in particular to the Borrower [ Co-Borrower/ Guaranter/ Mortgagon|s) that the below described immovable properties
mortgaged to the Secured Creditor, the possession of which bas been taken by the Authorised Officer of AU Small Finance Bank Limited (A Schedubed Commercial Bank),
the sarme shall be referred herein after as ALUSFBE . The Secured Assets, will be sold an “Asis whore is”, "As s what 5", and "Whatever there is” basis through E-Auction for
recoveryof arnountmentioned in the table below along with further interest, cost, charpes and expenses being dueto ALUSFE viz. Secured Creditor,

It i= hereby informed you that we are going to conduct public E-Auction through website https:/fsarfaesi auctiontiger net

Loan Account N,
AD0123 1644431166 s Rs,
LR, 23, 188/- (Rupees Fifty Six

M/S. SHREE DURGA
TEXFAB THROLWMGH
ITS PROPRIETOR
MES. DIMPLE KEDIA
|Borrower)

MRS, DIMELE KEDA
WO MR, NITESH
EUMAR EEDIA
IGuarantor/Mortgagor]

MR, NITESH KUMAR
KEDIA 5/0.MR. GYAN
CHAMDRA KEDIA
Guaranior)

One Hundred Eighty Eight
Only) as-on date 07/10/2025

18/03/2026

Loan Account Mo,
3001231644831166 Rs. | paundoriss as helow: -
61,74,688/- (Rupees Sixty :
One Lakh Seventy Four East:Others Property
Thousand 5ix Hundred Eighty West: Gall
Eight Only) as on date Morth: Others Property
26/05/2026, Plus Future | 30uth: Others Property
interest & charges extra.

Account Mo, and Reserve Price, E-Auction Date and Time,
Name of borrower/ Date & Amount as per Earnest Money EMD Submission Last
Demand Motice U/s 13(2) & Eo . it & Bid {
co-borrower/ Date of Physical Possession Descriptions of the property/Properties Deposit & B Date, Place of Submissian
Maortgagors/ and amount as on (Date) Increment Amount of Bids and Docurments,
Guarantor (Amount in Rs.) Inspection Date
Afc Mo, 13(2) Motice Issue Date | All That Part and Parcel of Property, One Hall Bearing| RESERVE PRICE |02 July 2026 From 11:00
9001231644431156 09/10/2025 Private No. 201, Area Admeasuring 83,6150, Mtrs.On|  Rs, 50,00,000/- |AM ta 01:00 PM With

Second Ficor, Without Koof Rights [Together With The
Proportionate Free Hold Rights of The Land
Underneath With All Rights, Facilities & Title Interest),
Lakh Twenty Three Thousand | & part of Property Bearing No. 586-B, In Gali
Ghanteshwar, Situated in Katra Neel, Chandni Chowk,
Delhi. As Per The: Repistered Sale Deed Dated 05-04-
Physical Possession done on | 1006 Dacument Registration No. 2024 In Baok No. 1,
Vol Mo, 1861 on Pages From 12210 134 in The Office of
SubRegistrar 1, Delhi. Owned by Mrs. Dimple Kedia,

Total Bullt Up Area 900 5, FL Approx

unlimited extension of

R Fifty Lakh
g T b Five Minutles

Cnly)
Last Date of Bid
Submission Form &
Re EECIth;IDE-,." Amount 01 July 2026
o fre - Upto 05:00 P
R % Five Lakh ;
I: upe?::-m-:.h]le : ALl Small Finance Bank

Ltd., Bank Branch 643-
650, 657, First Floor,
Fatehpuri Masjid, Church
hission Road, Chandni
Chowik, Delhi-110006
Erviail 10
bhanu.singh3@aubank.in
Inspection Date

15 & 16 June 2026

Bid Incremental
Amount
Rs. 10,000/ (Rupees
Ten Thousand only)

possession shall not form part of the sale.

Mote: - Any Inventory, furniture and fixture affixed to the wall, stock, movable items, if any or materials lying at the mortgaged property at the time of taking

Only] a5 on date 29/0472025
Physical Possession done on
06/10/2025
Lean Account No.
2406245556814350 is Rs,
B0.28,504/ - (Rupees Eighty
Lakh Twenty Eight Thousand
Nine Hundred Four Only) as
on date 26/05/2026
plus, Future interest B
charges extra.

VINEET GUFTA
(Bomrower}

MR, VINEET GUPTA
50 MR, RAM MNATH
GUPTA
IGuarantor/Mortgagor)
MRS. RICHA GUPTA
WSO MR, VINEET
GUPTA (Guarantor)

Wirneel Gupta.
Bounded as Under; -

West: Others Property
Marth: Gali

Afc No, 13(2) Motice Issue Date All That Part and Parce! of Commercial Froperty, One Reserve Price 01 July 20:26 From 11:00

J406245556814350 29/04/2025 Shop on Ground Floor, Morthern Side Portion, I:HRS. 41,?:0,0005- ﬂ:ﬂ rzﬁtgjd:gigkgqgﬂt;
Loan Account No. i ; upees Forty-une: | < fi {

M//S. MAA 2406245556814350 js Re, |10 nout Its Roof Rights, Area Measuring 8.85 59. | oy iy Thousand | Five Minutes

SHAKUMBHARI 56,28,798/- {Rupees Sixty Six | MUrS. 1€, 10.11 5q. Yards on Property Bearing New Qnly} Last Date of Bid

TRADERS THROUGH | Lakh Twenty Eight Thousand | Municipal No, 2595 & Old No, 1203, Situated at Ward Submission Form and

IT'S PROPRIETOR MR. | Seven Hundred Ninety Eight |No. 111, Nal Basti, Naya Bazar, Delhi. Owned by M, EMD Amount 30 June 2026

East: Remaining Portion of 2599

South: Remaining Portion of 2599

Total Bullt Lp Area 90.95 5q. FL. Approx. Total Built Up
Area 90595 5q. FL. Approx.

Upto 0500 P

ALl Small Flmance Bank
Limited, 648-650, 657,
First Flaor, Fatehpur
Masjid, Church Misslon
Road, Chandni Chowk,
Chalhi- 110006

Email 10
bhanu.singh2@aubank.in

Inspection Date
11 & 12 June 2026

Rs. 4,16,000/-
[Rupess Four Lakh
Sixteen Thousand

Only]

Bid Incremantal
Amount
Rs. 10,000/- [Rupees
Ten Thousand only)

FINAMCE BANK LIMITED, there is nostay from any court or tribunal 25 on date

possession shall not form part of the sale.

Note: - Securitization Application bearing SA No. 341/2025 is pending before the Hon'ble DRT-1-DELHI, titled MAA SHAKUMBHARI TRADERS V/S AU SMALL

Mote: - Any inventory, furniture and fixture affixed to the wall, stock, movable items, if any or materials lying at the mortgaged property at the time of taking

MEETU GAUR & MR
ROHIT KUMAR
SHARMA [Borrower)
MRS MEETU GAUR
WO MR, GOPAL
SHARDMA
(Mortgapor/Guarantor)
MR, BOHIT KLMAR
SHARMA 5/0 MR,
RAKESH KLUMAR
SHARMA (Guarantor)
MR, GOPAL SHARMA
/0 MR, RAJ KUMAR
SHARMA (Guarantor)

Seven Hundred Fifty Two
Only] az on date 07/09/2024

Physical Possession done on
11/03/2026

Loan Account Na.
2221203137590770 is Rs,
28,559,956/ [Rupees Twenty
Eight Lakh Fifty Nine
Thousand Mine Hundred FIfty
Six Only) as on date
26/05/ 2006, Plus Future
interast & charges extra.

Boundaries: -
East-Shop Mo, LG-100
West- Shop Mo, LG-98
Marth- Corridor
south- Road,

Afc No. 13(2) Notice Issue Date | All That Part and Parcel of Commercial Property, Shop| RESERVE PRICE |02 July 2026 From 11:00
2221203137580770 07/09/2024 No. LG-89, Having Its Super Area 21.44 Sq. Mt &| RS. 19,00,000/- ﬁﬂ%ﬂé’ﬂ;ﬁﬂsmm
M/5. RDENGINEERS Loan Account Na. Covered Area Measuring 13.15 Sg. Mtr, Lower (Rupees Nineteen Five Minutes

. 2271203137580770 is Rs, ; Lakh Only) :
THROUWGH IT'S 21,07,752/- (Rupees Twenty @round Floor, In the Complex Known as Fortune Last Date of Bid
PARTNERS MR35, One Lakh Seven Thousand | Arcade, Constructed on Plot No. 69, Block-K, Sector- EMD Submission Form &

18, Moida, District- Gautam Buddha Magar, Uttar
Pradesh-201301. Owned By Mrs, Neetu Gaur.

Amount 01 July 2026
Upta 05:00 P

AL &mall Finance Bank
Ltd., Bank Branch - 24,

Rs. 1,90,000/-
[Rupees One Lakh
Minety Thousand

Gnly) Ring Road, Lajpat Nagar-
IV, South Delhi, Delhi,
Bid Incremental 113024
Amount Ema“ ID:

Rs, 10,000/- (Rupees

Ten Thousand cnly) bhanu.singh3@aubank.in

Inzpection Date
15 & 16 June 2026

possession shall not form part of the sale.

Mote:- Any Inventory, furniture and fixture affixed to the wall, stock, movable ivems, if any or materials lying at the mortgaged property at the time of taking

and e-mail of bhanu.singh3@aubank.in

All Interested participants / bidders are requested to visit the website https://sarfaesi.auctiontiger.net & https;/ fweneiaubank.in/bank-auction for further details
including Terms & Conditions, to take part in e-auction sale proceeding and  are also advised to contact Mr. Bhanu Pratap Singh, Contact Number 9358002663

THIS IS ALSO A STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) OF SECURITY INTEREST (ENFORCEMENT) RULES,2002

STATUTORY 15 DAYS SALE NOTICE TO BORROWER [ MORTGAGORS

Thie terms and canditions of e-avction sale:-

Conditions, to take part in e-auction ssle proceeding and
Bhanu singh3@aubank.in

Place: Delhi & Goutam Buddha Nagar Date: 05-June-2026

1. The E-Auction sale of Secured Asset ison “as lswhere 5", “as is what is”, "whatever there 15" and "no recourse” basis for and on behalf of the Secured Creditor viz. AUSFE and
there is no known encumbrance which exists on the said property. 2, For participating in onling e-auction sale, Bid decument, copies of PAN Card, Board Resalution in case of
Company and photo |0, address proof are required to be'submitted along with EM D, which is payable by way of RTES/MEFT inthe name of MSME AUCTION POOLACCOUNT
OF &l small Finance Bank Limited, Current account Mo 192 1201121711599 80 SMALL FINAMCE BANEKE LIMITED Fifth and Siath Floor Sunny Biglunction 5TC Khasea Mo, &4 1o
BT Gram Sukhaipura Mew Atish Market Jaipur 302020, IF5C Code: AUBLODOZOLY, Once an Online Bid s submitted, same cannot be withdrawn. Furtherany EM D subrmitted
by bidder will be required to send the UTR/Ref no of the RTGS/MNEFT with a copy of cancelled cheque on the following email 105 e bhanu.singh3@aubank.in 3. All Intarested
participants [/ bidders are requested to visit the website hrips:)/fsarfaesi auctiontigernet & hitps:feawveaubank in/bank-acction  for further  detzils including Terms &
are also advised to contact Mr Bhanu Pratap. Singh, Contact Mumber 353002663 and e-mail of

Authorised Officer AU Small Finance Bank Limited

New Delhi
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NOVARTIS INDIA LIMITED

CIN: L24200MH1247PLCODE104

Inspire BKC, Tth Flaor, Bandra Kurla Complex Bandra East, Mumbai 400051 Maharashtra, India
Tel.: +21 22 50243000; Website: www.novartis.in; Email: india.investorsi@novartis com

Recommendations of the Committee of Independent Directors (“IDC") of Novartis India Limited (“Target Company™) on the
Open Offer for acquisition of up to 64,119,608 (Sixty Four Lakh Nineteen Thousand Six Hundred and Eight) fully paid-up
equity shares having a face value of INR 5 (Indian Rupees Five) each ("Equity Shares™) of the Target Company, representing
26% (Twenty Six per cent.) of the Voting Share Capital, from the Public Shareholders of the Target Company, by WaveRise
Investments Limited [“Acquirer 1"), ChrysCapital Fund X, the first scheme of ChrysCapital Trust |, a category Il alternative
investment fund registered with SEBI ("Acquirer 2"} and Two Infinity Partners (“Acquirer 3") (Acquirer 1, Acquirer 2 and
Acquirer 3, collectively referred to as the (“Acquirers”), along with ChrysCapital X, LLC ("PAC 1") and OceanEdge Investments
Limited (“PAC 2") (PAC 1 and PAC 2, collectively referred to as the "PACs"), in their capacity as persons acting in concert with
the Acquirers for the purposes of the Open Offer, pursuant to and in compliance with the requirements of the Securities and
Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments
thereto (“SEBI (SAST) Regulations") (the "Offer” / “"Open Offer").

Sr. No. Particulars | Details
1 Date Thursday, June 04, 2026
2 Mame of the Targat Company MNovartis India Limitad i
) Details of the Offer pertaining to | The Open Offer has been made by WaveRise Investments Limited, ChrysCapital Fund
Targel Company X, the first scheme of ChrysCapital Trust | and Twe Infinity Partners, ("Acquirers”) along
with ChrysCapital X, LLC and OceanEdge Investments Limited, baing persons acting in
concert ("PACs") along with the Acquirers, for acquisition of up to 64,189,608 fully paid-up
equity shares having a face value of INR & each, reprasenting 26% of the total voting
share capital of the Target Company, at an offer price of INR 860.64 (Indian Rupees Eight
Hundred Sixty and Sixty Four Paise) per equity share, pursuant lo Regulations 3(1) and
4 of the SEBI (SAST) Regulations ("Offer Price”).
The Public Announcement in relation to the Open Offer was issued on February 18, 2026
by the Acquirers (“Public Announcement”) pursuant to the Share Purchase Agreement
dated February 19, 2026 entered into between the Acguirers and MNovartis AG for
acqguisition of 1,74 50,680 equity shares representing 70.68% of the voting share capital
of the Target Company and consequent acquisition of control over the Target Company
{"Share Purchase Agreement”). The detaited public statement published on February 26,
20286, the draft letter of offer filed with SEBI on March &, 2026 ("DLOF") and the letter of
offer filed with SEBI on June 01, 2026 ("LOF") have been issued by the manager to the
Open Offer on behalf of the Acquirers and the PACS.
4 Name(s) of the acguirer and | Acquirers: WaveRise Investments Limited, ChrysCapital Fund X, the first scheme of
PAC with the acquirer ChrysCapital Trust | and, Two Infinity Partners.
1 PACs: ChrysCapital X, LLC and OceanEdge Investments Limited,
5 Mame of the Manager lo the Axis Capital Limited
offer Axis House, 1% Floor, Pandurang Budhkar Marg, Worll,
Mumbal - 400 025, Maharashira, India
Tel: +91 22 4325 2183 Fax: +91 22 4325 3000
E-mail: novartis.openofferi@axiscap.in
Contact Person: Pratik Pednekar
SEB| Reqgistration No.: INMOO0012028
(5] Members of the Committee of Mr. Sanker Parameswaran - Chairperson and Member of the IDC

10

independent Directors

Ms. Gira Jagdeash Sardesai - Membear
Ms. Gowraa Gokhala - Membar

.relatimnship}. if any

IDC Member's relationship with
the TC (Director, Equity shares |
owned, any other contract [

Trading In the Equity shares/
other securities of the TC by IDC
Members

. shares or other securities of the Target Company.
| Mone of the members of the IDC have traded in any equity shares or other securities

The members of the |DC are Independent Directors on the Board of the Target Company. |
Save and excepl for their directorships, nong of the members of the |IDC have any |
relationship or contract with the Target Company, and nene of them hold any equity |

of the Target Company during the 12 months pericd preceding the date of the Public
Announcement and during the period from the date of the Public Announcement till the
date of this recommendation.

Tiog

Member's. ralationship
with the acquirer (Director,
Equity shares owned, any other
contract / relationship), if any

| None of the members of the IDC are Directors on the Board/s of the Acquirers or PACs,

hold any equity shares or other securities of the Acquirers or PACS, or have any contracts |
of relationship with them,

Trading In the Equity shares/
other securities of the acquirer |
by IDC Members

| Mone of the members of the IDC have lraded in any equity shares or other securities |

of the Acquirers or PACs during the 12 months perod preceding the date of the Public
Announcement and during the period from the date of the Public Announcement till the
dal.e of this recommendation.
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Recommendation on the Dpen'
Offer, as to whether the offer is |
fair and reasonable

_ | hittps:Awww. I:rsefnd.';a.qama’mrpamtesfanﬁﬂer_rrew
Summary of reasons for

recommendation

Based on the documents and materials placed before IDC as below:-

« the Public Announcement by Acquirers dated February 19, 20286,

« the Detailed Public Statement by Acquirers dated February 26, 2026,

« the Letter of Offer dated June 01, 2026, issued by the Acquirers in which Offer price
of INR-860.64 (Indian Rupees Eight Hundred Sixty and Sy Four Paise) per share is
mantioned,

« valuation report from A R C H and Associates, Chartered Accountanis dated
June 01, 2026 appointed by Target Company.

The IDC believes that the Offer Price is in accordance with the applicable provisions of the

SEB| (SAST) Regulations and appears to be fair and reasonable from the perspective of

the regulatory pricing framework applicable to the Opean Offer,

Note: -The IDC Recommendalions along with the Valuation Report recelved from AR C

H and Associates, Chartered Accountants are available on the website of the Company

and BSE portal al the link befow! -

Company Website link: - hiips.dwww novartis. comin-en’

BSE portal link: -

The |IDC noted that the Open Offer has been triggered pursuant to the proposed
acquisition of 1,74,50 680 equity shares representing 70.68% of the voting share capital
of the Target Company from Novartis AG and the consequent acquisition of control over
the Target Company.
In arriving at its recommendation, the IDC reviewed and considered the below mentioned
documents along with the pricing framework prescribed under Regulation 8 of the SEBI
{SAST] Regulations, 2011,
the Public Announcement by Acquirers dated February 13, 2026,
« the Detailed Public Statement by Acquirers dated February 26, 2026
« the Letter of Offer dated June 01, 2026, issued by the Acquirers in which Offer price
of INR B60.64 (Indian Rupees Eight Hundred Sixty and Sixty Four Paise) per share is
meantioned.
« valuation report from A R C H and Associates, Chartered Accountants dated Juna 01,
2026 appointed by Target Company
The 1DC further noted that the equity shares of the Target Company are fraquenily traded
and that the offer price has been determined in accordance with the applicable provisions
of the SEBI (5A5T) Regulations.
Based on the above and having regard to the information available to it, the IDC is of
the view thal the offer price is in accordance with the applicable provisions of the SEBI
(SAST) Regulations and is fair and reasonable from the perspective of the regulatory
pricing framework applicable to the Open Offer.
Accordingly, the [DC recommends the Open Offer o the public shareholders of the Target
Company for their consideration
Public shareholders are advised to independently evaluate the Open Offer, taking into
account their individual circumstances, investment objectives, risk factors descnbed in
the Letter of Offer and other relevant considerations before taking a decision with respect |
to tendering their eguity shares in the Open Offer,
The |DC would like to draw attention that the closing market price of equity shares on
June 04, 2026 was INR 1351.20 (Indian Rupees One Thousand Three Hundred Fifty-One
and Twenty Paise) (as per the BSE) per equity share, which is higher than the Offer Price.
This statement of recommendation will also be available on the website of the Target
Company.
Note: -The IDC Recommendations along with the Valuation Report received from AR C
H and Associafes, Chartered Accountants are available on the websife of the Company
and B5E porial af the link below: -
Company Website link: - hftps:/\wwwonovartis.comdin-an/
BSE portal link. -
hittps:dwww. bseindia.comycorporates/anndel _new
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| Any other matter(s) to be

Details of Independent
Advisors, If any

.S ') Rﬂdd GﬂFEgEDI‘I [WEE-I} Mumhal 400 104.

The Valuation Report issued by A R C H and Associates, Chartered Accountants
confirming that the Offer Price is in accordance with Regulation 8(2) of the SEBI (SAST)
Regulations.

AR CHAND ASSOCIATES, Chartered Accountants

Firm Regqistration Mo. 152180W/

1804, Anmol Pride, Opp. Patet Petrol Pump,

highlighted

The IDC has no other matiers to hlghlrght other than the fullm-.'lng
The |DC would like to draw attention that the closing market price of equity shares on |
June 04, 2026 was INR 1351.20 (Indian Rupees One Thousand Three Hundred Fifty-One |
and Twenty Paise) (as per the BSE) per equity share, which is higher than the Offer Price. |
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Date

Disclosure of Voting Pattern

Responsibility Sta.temenl:

| Regulations.

The recommendation was unanimously approved by ail the members of the |DC present |
at the meeling held on June 04, 2026,

To the best of our knowledge and belief, after making proper enquiry, the II'If{:IrI'I‘IEIltDI'II
contained In or accompanying this stalement is, in all matenal respect, true and correclt
and not misleading, whether by omission of any information or otherwise and includes all
the information reguired to be disclosed by the Target Company under the SEBI (SAST)

: June 04, 2026,

Place : Mumbai

For and on behalf of the Committee of Independent Directors of
Novartis India Limited

Sanker Parameswaran
Chairperson — Committee of Independent Directors
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